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(BY Advocate: Smt. Sarita Shukla)
Versus.

1. Shri Amit Pandey, Garrison Engineer (Air Force), Military
Engineering Services, Allahabad.
2. Shri R.D. Gupta, Commander Works Engineer (Alr Force)
Military Engineering Services, Bamrauli, Allahabad.
= Shri P.K. Sengupta Chief Engineer (Alr Force), Mll_itai-y-
Engineering Services, Bamrauli, Allahabad. |
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(By Advocate: Shri Saumitra -Si_ngh_j

ORDER
Mr. N.D. Daval, Member-A

Proxy Counsel to Smt. Sarita Shukla, learned counsel for the

applicant and Shri R.C. Shukla holding brief of Shri Saumitra Singh,
learned counsel for the respondents.
2. Learned counsel for the respondents submits that order of the
Tribunal stands complied with and copy of the order has been
placed before the Court, which is taken on record. It is settied that
the Court will not go into the merits, on a decision taken, in a
contermpt matter. Applicant is given liberty, if aggrieved, to take
recourse to remedy according to law. Contempt is dropped and
notices are discharaed
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